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- MINISTRY OF HOME AFFAIRS
NOTIFICATION
New Delhi, the 215t Februdry, 1983

§.0. 99(E).—In exercise of the powers conferred by
section 10 of the Dadra and Nagar Haveli Act, 1961
(35 of 1961), the Central Government hereby cx.
tends to the Union tertitory of Cdra and Nagar

Haveli, the Bombay Prevention of Gambling Act,

1887 (Bombay Act No. 4 of 1887), as in force in
the State of Gujarat on the date of this notification,

subject to the following modifications, namely :—

MODIFICATIONS
1. In section" 1, —

(a) in the second paragraph, for the words
“State of Gujarat™, the words “Union terri-
lory of Dadra and Nagar Haveli® shall be
substituted ; .

(b) after the second paragraph, the foliowing
paragraph shall be inseried, namely :--.

“Cominencement.—It shall comne into froce
on such date as the Administratar may,
by notification in the Official  Gazette,

. appoint in his behalf ”,

2. In section 3, ——

(a) the followisg paragraph shall be inserted
at the beginning, namely —

“ “Administrators”  defined. In this Act
“Administrator” means the Adminis-
trator of the Union territory of Dadra
and Nagnr Haveli appointed by the
President  under article 239 of the
Coanstitution.”;

(b) in the existing first paragraph, in clause
(b), the words and figures “under section
4 of the Bombay Race Courses Licens-
ing Act, 1912, * (Bowbay 3 of 1912),”
shall be omitted,

3. For section 5A the following shall be subsii-
tuted pamely —

“SA. Where a police officer n0t below the rank
of a Deputy Superimendent of Police is
of the opinion that any register, record or
writing of any kind ~ whatsoever which
contains digits or figures or combination
of digits or figures relates to Worli Matka
gaming or some other form of gaming, he
shall be entitled to  seize the same, and
such register, record or writing shall be
presumed to be an instrumeni of gaming
unless it is shown by the person from
whom it is seized that it is a register, re-
cord or writing of any tramsaction in
congection with a lawful trade, industry,
business, profcssion or voeation or of any .
lawful personal transaction of any petson
or it is otherwisc not an instrament of
gaming.”.

4. In section 6, for stib-scction (1), the follow-

ing sub-section shall be substituted, mamely ;—

“(1) It shall be tawiul for a Police Officer not
below the rank of 3 Sub-Inspector of Po-
lice authorised by special warrant issged

In each case by a District Magistrate or

Sub-Divisional Magistrate or by a First

Class Magistrate specially empowercd by
Administrator in this behalf or by a

District Superintendent of Police,

(@) to enter, with the assistance of such
PEISOns as may be found pecessary, by.
night or by day, and by force, if neces-
sary, amy house, soom or place which
has reason to suspect iy used as a
common gaming-liouss,

(b} to search all parts of the house, room
or place which he shall have so enteied,
when he shall have reasop to suspect
that any instruments of gaming are
concealed tharcin, and also the pes-
'sons whom he shall find therein whether
such persons are then actually gaming
Or nof, '

°) to take into custody and i::ring before
& Magistrate all such persons,




6 THE GAZETTE OF INDIA : EXTRAORDINARY

[PaRT II—SEc. 3(i)]

(d) to seize all things which are reason-
ably suspected to have been used or in-
tended io be used for the purpose of
gaming and which are found therein:

Provided that no officer shall be authorise( by
special warrant unless the Magisirate, or the Dis-
trict Superintendent of Police is satisfied, upon mak-
ing such inquiry as he may think necessary, that
there are good grounds to suspect the said house,
room or place to be used as 4 common gaming-
house.

5. Section 14 shall be omitted,

ANNEXURE

THE BOMBAY PREVENTION OF GAMBLING
Act, 1887 AS IN FORCE IN THE STATE OF
GUJARAT, AS EXTENDED TG THE UNION
TERRITORY OF DADRA AND NAGAR HA-
VELL

(BOMBAY ACT NC. IV OF 1837)

An Act to consolidate and amend the law for
the prevention of Gambling in the State of Bnmbay.

Preamble.—Whereas it is expedient {o consclidate
and amend the Jaw for the prevention of gamboling
In the State of Bombay; Tt is enacted as foilows :—

1. Short title.—This Act may be cited as th
Bombay Prevention of Gambling Act, 1887, :

Extent~—It extends to the whole of the Union
territory of Dadra and Nagar Haveli.

Commencement.—It shall come into force on
such date as the Administrator may, by notifica-
tion in the Official Gazette, appoint in this behalf,

1829' (Repeal of €nactments) Rep, Act XVI of
5.

_ 3.“Administrator” defined,—In this  Act “Adni-
Inistrator” means the Administrator of the Union
territory of Dadra angd Nagar Haveli appointed by
the President under article 239 of the Constitulion.

“Gaming” defined—In this Act “gaming” in-
cludes wagering or betting except wagering or bet-
ting upon a horse-racz when such wagering or bet-
ting takes place—

(@) on the day on which Such race is to be
run, and

(b) in an encjosure which the licensze of the
race-course, on which sucl race is to be
run, has set apart for the purpose under
the terms of the licence issued in resuect
of such race-course, and )

{c) between any intividual ip person, being
present in the enclosure, on the one hand,
and such licencsee oy other person licensed
by such licensee in terms of the aforesaid
licence on the othar hand or between any
number of individuals n person in such

manner and by such conirivance as may
be permitted by such licence;

but does not include a lottery.

Any trancaction by which a pzrson in any capa-
city whatever employs anocher in any capacity what-
ever or engages for znother in any capacity what-
ever to wager or bet whether with such licensee or
with any other person shall bz deemed to be “gam-
ing” : Provided, nevertheless, that such licensee may
employ, servants and persons may accept service
with such licensee, or wagering or betting in such
manper or by such contrivance as may be per-
mitted in such licence. The collection or soliciting of
bets, receipt or distribution of winnings or prizes in
morey or otherwise in respect of wagering or betting
Or any act which is intended to aid or facilitate wa.
gering or betting or such collection, soliciting, re-
ceipt or distribution shall be dcemed to be “gam-
ing”,

1R

instruments of gaming” defined.—In this Act the
expression “instruments of gaming” includes any
article used or intended to be used as a subject or
means of gaming any documents used or intended
to be used as a regisier or record or evidence of any
gaming the proceeds of any gaming, and any win-
nings or prizes in money of otherwise distributed or
intended to be distributed in Tespect of any gaming.

In this Act, ‘Common gaming-house’ means—
(i) in the case of gaming, —

“Common gaming house” defined.—(a) on
the market price of cotton, opium or
other commodity or on the digits of the
number used in stating such price, or

(b) on the amount of variation in the mar-
ket price of any such commodily or on
the digits of the number used in stating
the amount of such variation, or

(€) on the market price of any stock or
share or on the digits of the number
used in stating such price, or

(d) on the occurrence or noj-occurrence of
Tamn or other natural event, or

(e) on the quantity of rainfall or on the
digits of the number used in stating
such quantity, or

(f) on the digits or figures used in stating
the opening, middle or closing digits or
figures declared for or in connection
With Worli Matig ganing or any other
form of gaming;

any house, room or place whatsoever in which such
gaming takes place or in which instruments of gam-
mg are kept or used for such gaming;

(ii) in the case of any other form of gaming, any
house, room or place whatseaver in which any ins-
truments of gaming are kept or used for the profit
or gain of the person owning, occupying using or
keeping such house, room or place by way of
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charge for the use of such house, room or place or
instrument or otherwiss howsoever.

‘Place defined’.—In this Act, “place” includes a
tent,- enclosure, space, vehicle and vessel,

3A Punishment for printiag or publishing digits
or figures relating to Worli Matka or other form of
gaming-—(1) Whoever prints or publishes in any
manger whatsoever any digits or figures ot combi-
nation of digits or figures relating to Worli Matka
or any other form of gaming under the heading
“Shubha Rashi” or by adopting any other form or
device, or disseminates or attempts to disseminate
or abets dissemination of informafion relating 1o
Such digits or figures or combination of digits or
figures shall be punishable with imprisonment which
may extend to six months and with fine which may
extend fo cne thousand rupees.

(2) Where any person is accused of an offence
under Sub-section (1), any digits or figores or com-
bination of digits or figures in respect of which the
offence is alleged to have been committed shall be
presumed to relate to Worli Matka gaming or some
other form of gaming unless the contrary is proved
by the accused.

4. Keeping common gaming house.—Whoever —

(2) opens keeps or uses any house, room or place
for the purpose of a common gaming-
honse,

() being the owner or occupier of any such
house, room or place knowingly or wilfully
permits the same to be opened, occupied,
kept or uvsed by any other person for the
purpose aforasaid,

(¢} has the care or management of, or in any
magner assists in conducting the business

of, any such house, room, or place opened,

occupied. kept or used
aforesaid,

() advances or furnishes money for the pur-
pose of gaming with persons frequenting
any such house, reom or place,

for the purpose

shall, on  conviction, be punishable with imprison~
Enent which may extend to six months and with
ne: - ’

Provided that —

(a) for a first ofence such imprisonment shall
not be lesg than one month and fine shall
not be less than two hundrec rupees;

(®) for a second offence such imprisonment
shall not be Jess than fhree months and
fine shall not be Jess than two hundred
rpees; and

(¢) for a third or
imbrisonment  shall pot be

months and fine shall not be less than two
handred rupees,

5. Gaming in common gaming house.~~Whogyar
Is found in any common gaming-house gaming or

subsequent offence such ..
Tess than six

Present for the purpose of gaming, shall, on convic-
tion, be punishable with impriscnment which ay
extent to six months and with fine:

Provided that—

(a) for a first offence such imprisonment shall
not be less than one month and fine: shall
not be Jess than two hundred rupees;

(b) for 2 second offence stch imprisonment
shall not be tzss than three months and
fine shall not be less than two hundred
rapees; and

(c) for a third or subsequent offence such
imprisoamzne shall not be fess than  six
months and fine shall not be less thap
two hundrsd rupees.

Any person found in any common gamig-hoyse
during any gaming thersin shall be presumed, unti}
the comirary is proved, to have been there for the
purpzse of gaming.

SA. Setzure of registar, record or writing by cer-
tain police officer.—Where —

A police officer not below the rank of 3 Deputy
Superintendent of Police, is of the opinion that any
register, record or writing of any kind whatsoever
which contains digits or figures or combination of
digits or figures relates to Worli Matka gaming or
spme other form of gaming, he shall be entitled ta
seize the same, and such register, record or writing
shall be presumed to be an instrument of gaming
unless it is shown by the prerson from whom it is
seized that it is a register, record or writing of any
transaction in connection with a lawful trade, in-
dustry, business, profession or vocation or of any
lawful persopal transaction of apy person or it i3
otherwise not an instrument of gaming.

. 6. Entry, search ofc. by police officers in gam-
Ing.—(1) It shall bs lawful for g Police Officer not
befow the rank of a Sub-Tnspector of Police antho-
rised by sSpecial warrant issusd in each case by a
Distnct'Ma,«zisiratc ot Sub-Divisional Magistrate or
by a First Class -Magistrate specially empowered by
the Administrator in this behalf or by a2  District
Superintendent of Pofice —.

{a) to enter, with the assistance of such per.
Sous as may De found necessary, by pight
or by day, ‘and by foree, if necessary; any
house, reom or place which he has reason

lo suspect is used as a comunon gaming-
houss,

b) to Search all parts of the house, room or
place which he shay have so entered,
when he shall have reason to suspect that
any Instrumepts of gamivg are  concealed
therein, and also the persons whom he
shall find rherein whether such  persons

are then actually caming or not,

(©) to Kake into Custody and bring bef:
Magistrate a1 such persons, 8 belore




8 THE GAZETTE OF INDIA : EXTRAORDINARY

(d) to seize all things which are reascnably
suspected to have been used or intended
to be used for the purpose of gaming and
which are found therein :

Provided that no Officer shall be authorised by
Special warrant unless the Magistrate, or the D::s-
trict Supe.intendent of Police iz §atlsﬁed, upon ll}fii-
ing such inquiry as he may think necessaty, ihut
there are good grounds to ~suspect the said heuse,

-room or place to be wused as a common gaming-
house.

(2) Notwithstanding anything contained in ny
law for the time being in force no search wade wn-
der this section shall be deemed to be illegal by rea-
Son only of the fact that the witness (1f.an3f) of the
search were not inhabitants of the Iocality in which
the house, room or placs searched is situate.

6A. Punishment for giving falce names and ad-
dresses.—If any person found in any commen gaming
house, entered by any Magistrats or Officer of Po-
lice under the provisions of this Act, upon being ar-
rested by any such officer or upon bemg_bmught
before any Magistrate, and on being required by
such Officer or Magistrate to give his name and ad-
dress refuses or neglects to give the same or gives
any false name or addiess, he shall, on conviction, he
punished with a fine not exceeding one thousar}d
rupecs and on the non-payment of such fine, or in
the first instance if to the Court passing the sen-
tence it shall seem fit, with imprisenment for a pe-
riod not exceeding four months.

7. Presumptive proof of keeping or gaming in com-
mon gaming house.—When any instrument of gam-
ing has been seized in any house, room or place en-
tered under section 6 or about person of any one
found therein, and the case of ainy other thing so
seize~ if the court is satisfied that the Police Officer
who entered such house, room or place had reason-
able grounds for suspecting that the thing so seized
was an instrunzent of gaming, the seizure of such
instrument or thing shall be evidence, uniil the
confrary is proved, that such house, room or place is
used as a common graming  house and the persons
found-therein were then present for the purpose of
gaming, although no gaming was actually scen by
the Magistrate or the Police Officer or by any per-
son acting under the authority of either of them -

Provided that the aforesaic presumption shall be
made, notwithstanding any defect n the warrant or or-

r in pursuance of which the house, room or place
Was -entered under secticn 6, if the Court considers
the defect not to be a material one,

8. On conviction for keeping or gaming in com-
mon gaming house, Instruments of gaming may be
destroyed.—On conviction of apy persen for open-
Ing, keeping or using a common gaming-house, or
gaming therein, or being present therein for the
purpose of Faming,  the convicting  Magistrate
may order all the instruments of gaming fourd
thcre_m Or on the persons of those who were found
therein. to be fourthwith desiroyed or forfeited,
and may also order all or any of the securitics
for money and other articles seized, not being mstin-
ments of gaminp. to be sold and fhe procesds thereof.

[PArT II—SEC, 3(i)]
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with all moneys seized therzin, (o be foifeited; or, in
his discretion, may order any part of such proceeds
and ofher monzys to be paid to any person appearing
to be entitled thereto, '

9. Proof of playing for money not required for
conviction.—TIt shall not be necessary, in order to
convict a person of any offence against any of.the
provisions of sections 4 and 5, to prove that any
person found gaming was playing for any money,
wager or stake,

10, Indemnification of  certain witnesses.—Any
person who has been concerped in faming contrary
to this Act, and who is examined as a witness before
a Magistrate in the trial of any person for a breach
Of any of the provisions of this Act relating to gam-
ing, and who, upon such examination, makes in the
opinion of the Magistrate true and faithful dis-
covery to the best of hjg knowledge of all things as
to which he is so examined, shall thercupon receive
from the said Magistrate a certificate in writing to
that effect and shall be freed from all prosecutions
under this Act for anything done before that time
in respect of such gaming.

12. Power to arrest without warrant for

gaming
and setting birds and  animals to fight in public
streets,—A Police Qffcer may  apprehend and

search without warrant—

(@) any person found gaming " or reasonably
suspected to  be gaming in  any public
street, or thoroughéare, or in anv place to
which the public have or are permitted to
to have access or in any race-course;

() any person selting any birds or animals
to fight in any public street, or thorough-
fare, or in any place to which the public
have or ara permitied to have access;

(c) any person there present aiding and abet-
ting such public fighting of birds and anj-
mals.

Any such person shall, on conviction, be punish-
able with fine which may sxtend to three hundred
rupses, and with imprisonmens which may extend
to three months and where such gaming consists or
wagering or betting or of a0y such transaction as is
referred to in the definition of gaming given in sec-
ion 3, any such peison so found gaming shall, on
conviction, be punishable in the manner and to the
extent referred to in section 4, and all moneys found
With such person shall be forfeited,

Seizure and destruction of instruments found.—
And snch Police-Officer may seize all birds and
animals and things reasonabla fuspected to be ins-
caming found jn  sycp public street
theroughfare. place oy Tace-course, or on or about
the person of those whom he shall sp arrest, and the
Magtstratq may, on conviction of the offender, or-
der such instruments to be [orthwith destroyed, and
such birds ang arimals to e sold and the f::mcccds
forfeited. When any thinz  has been found on or
about any person aad a court iy satisfied that the
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Police-Officer had reasonable grounds for suspect-
ing that such thing was an instrument of gaming,
such; circumstance shall, until the contrary is pro-
ved, be evidence that such thing was an instrument
of gaming and that the person on or about whom
the . thing was found was present for the purpose of
gaming,

12A. Power to arrest without warrant for print-
ing, publishing or distributing any news or informa-
tion—A Police-officer may apprehend without war-
rant any person who prints, publishes, sells, distri-
bules or In any manner circulates any news-pager.
news-sheet or other document ot any news or infor-
mation with the intention of aiding or facilitating
gaming,

1395 GI/s4—2

Any such person shall, on conviction, be punish-
able in the manner and to the extent referred to in
section 4.

And any police officer may enter and search any
place for the purpose of seizing, and may seize all
things reasonably suspccted to be used or to be ip-
tended to be used, for the purpose of committing
an offence under this section,

13. Saving games of mere skill.——Nothing in this
Act shall be held to apply to any game mere skill
wherever played.

[No. U-11015]7/73-UTL (164)]
H. V. GOSWAMI, Jt. Secy.
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